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CENTRAL AUMINI STRATIVE TRIBUNAL
ALLAHABA: BENCH
ALLAHABRAD ,

Allahabad this the_32vd day of ﬁH 1996
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Hon'ble Mr. L:'eS. Baweja, Member (Admnn. )

Review Application No. 12 of 1996
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Generel sanager, Egstern nhailway, Celcutts
and Others, ’
APPLI CANTS.

By A dvccate Si A. Sthalekar.
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Husafir FPandey and Others.

RESPCIL ENTS.
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Review Applicatien No. 13 of 1996
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Original Application No, €99 of 1993

General Manager, Eastern Hailway, Calcutte
and Cthers.

Applicants

By Advocate Sri A. Sthalekar,

Vs.

Gepal 3ingh and Others.
Respondents.,
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Eeview Application No. 14 of 1996

In

Oriainal Application No. 97 of 1993

General Manager, Eastern Hailway, Calcutta
and Qthers.

APPLICANT S,
By Aczvocate Sri A. Stnelekar
V.
S.N. Tiwari and Others.
K ESPCNC ENTS.
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Keview Application Noe 15 of 4996
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In

Criginal Applicaticn No. 9085 of 1993

General Manager, Eastern kailway, Calcutta
and Others.

APFLICANTS.
By Advccate Sri Ae. Sthalekar.
Vs
Raragys Hel and anotiher
R ESPOID ENTS.
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Review Application Noe. 16 of 1996

ih

/O{iginal Application No. 898 of 1993

.~ General Manager, Esstern hailway, Calcutts
and Other s, :

APELICANTS
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Chandra Bhan Lal and Cthers .

RESPOND ENTS.

QEU EE (BY CIKQULATICN)

By Hon'kle Lr. EeK. Saxenas, Member ( J )

These review & Zik‘taticns have been
moved en the ground that the judgment of'Krishna
Prasad Gupte Vs. (onircller, Printing end Stationery
1993(6) SCALE 89' powhe: e debal s=- 1ne Tribunal
under section 19 of Adninistrative Tribunal Act.
Such an exercise can be done only when the infirmity
of the eward given by the Prescribeg Authorit}; cannot
be cured in appeal under section 17 of Payment of Waues
Act. We do not see such a ground. S0 far as exercising
the jurisdicticn under secticn 17 of the szid Act
itself is concerned, the Tribuna{has no jurisdicticon.
Tous, thele is no gIcund of reviews As such, they
stand rej ected. o~
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